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CENTRA\.,. DMINIS’! RATIVE T_RIBUNAL

ANDIG ARH BENCH

ORIGINAL APPLICATION NO. 060/00664/2014 ' ’

this the 30t day of

L N. MITTAL, MEMBER 3
MEMBER (A)

Chandigarh, October, 2015
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Vikram Singh son of .Sh. iRichhpa\ singh aged about 30 years at -
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(OA No 060/00664/20% =~ <

Civilian Motor Driver (Ordmary Grade) It is undlsputed that after

| going through the selection process, the appllcant was appointed as

Driver vide appomtment Ietter dated 06.04.2010 (Annexure A-9)

‘and he joined the post on the same day. Serwces of the apphcant

have been termmated V|de \mpugned order dated 11. 04 2014 on

twin grounds; i.e. experience certnflcate was issued prlor to the date

of issuance of Driving License and was, therefore, invalid, and

~ pesides it, the applicant was declared‘uvnfit for retention' in service.'

2.  We have heard counsel for the parties and perused the case

file.

\ S * Admittedw, the probation period Was two'years. The
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\mpugned order was passed after the applicant had served the

e,
respondents for four years Thus, the impugned termination order -

CJ was not passed durlng the probat\on peruod. Consequent\y, services

@Q of the applicant could not be terminated without holding a regular

departmental enquiry. In the mstant case however, concededly no

4 depa!tmenta\ enqwry was held before termmatmg the - servrces of

n show cause notice was not |ssued to the

(0) the applicant In fact, eve
applicant before passing the v|mpugned termmat_uon order.

, Consequently the lmpugned order is l\\ega\ and unsustamable being
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a'ga'mst the princig\es of natural justice as we\\ as statutory f\j\és
and Article 311 of the Constitution of India.
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